CENTRAL ELECTRICITY REGULATORY COMMISSION
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NEW DELHI

Petition No. 261/MP/2024

. Petition under Section 79(1)(f) read with Section 19 of Electricity Act,

2003 read with Regulation 9, 13 and 20 of the Central Electricity
Regulatory Commission (Procedure, Terms and Conditions for Grant
of Trading License and other related matters) Regulations, 2020,
seeking compensation for partial non-return of power by the
Respondent as per power banking agreement dated 17.6.2022 and
seeking revocation of inter-state trading licence granted to M/s
Kreate Energy (l) Private Limited.

: Andhra Pradesh Southern Power Distribution Co. Ltd. (APSPDCL)

and Anr.

. Kreate Energy (l) Private Limited (KEIPL)
: 21.1.2026

. Shri Jishnu Barua, Chairperson

Shri Ramesh Babu V., Member
Shri Harish Dudani, Member
Shri Ravinder Singh Dhillon, Member

. Ms. Pragya Gupta, Advocate, APSPDCL

Shri M. Srinivasulu, APSPDCL
Shri Ajitesh Garg, Advocate, KEIPL

Record of Proceedings

At the outset, the learned counsel for the Respondent, KEIPL, requested an
adjournment due to the unavailability of the arguing counsel. The learned counsel for the
Petitioners did not oppose the said request but requested an early listing of the case.
Accepting the above request, the Commission adjourned the matter.

2. The Petition will be listed for hearing on 26.2.2026.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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